ComAL ADMINTSTRATIVE TRIBUNAL ;RAMAL ORE BENCH

AppL ICATICN NOS. 653/1894. 654/1594, @5.4.@4
. _6/ LA

655/1994 3 1994

THURSDAY, DATED THE THIRTYFIRST DAY OF MARCH, 1994

mr. Justice P.K. Shyemsunder, Vice Chairman

Mr. T.Ve R@manan, Member (A)

1, Shri N. Anandarej
Aged 40 years
45, 6th Cross, Vasanthanagar
Bangalore - 560 052 eesess Applicant in 0.A. No.

653/1994,

2, Shri E.N. Chandrashekarajsh
Aged 47 years
G-VI(6), Telecom Quarters
Kaval Byrasandra, sangalore-SGU 032.,, Applicant in 0.A. No,
654/1994

3., Smt. Shanthi vijayakanth
Aged 30 yaars
W/o. Shri vijayakanth
27, 4th Cross, 2nd Stags -
G+ Puram, Ulsoor
Bangalore « 550 018 esesee Applicant in Q.A, No.

655/1994

4, Shri D. Louis
hged 40 years
221, 7th mein
Munivenkatappa Garden
Ulsoor, Bangalors-~360 008 eveses Appiicant in g.A. No.
656/1994

(By Dr. m.5. Negaraja, Advocate)
Vs,

1+ The Chief Superintendaent
Central Telegraph Qffice
Bangalore. ‘

2, The Director
Telecommunications
Bangalore Area, Bangalore-560 009,

3. Union of India represented
by Secretary to Govt,
Ministry of Communications
New Delhio esseee Respondants in in O.Ao
Nos.653/1994,654/1994,
655/1994 and 655/1994.

(By Shri .S5. Padmarajaiah, S.C.G+5.Cs)
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At our diret

SeCeG.S 0C09 takES J

we have heard him.

2, All theﬁelQpplications relate to 2lleqgsed

misappropriation ofj|STD amounts| collectsd. uwe find that

all the applicants lave not @xh@usted the remedy of filing

ravision petitions {which is dpen to them under Rule 29 of

the CCS(CCA) Rules,}

‘1965. This is alsc the visw takesn by

us in 0.A. 488/19934 Following the decision in 0.A.488/1993,

we disposs of thqseuapplicatibnf by directing the applicants
to exhaust the remedy of filing 2 revision petition and if
thay have not dung [$o far, they will do so within 6 wasks

from the dats of re@eint of a copy of this order and if that
is done, the depurt

‘ from the date of regeipt of such revision petitions. 1In

the meanwhils, we direct the department not to recover the

by|the applicants till the

ision petiltions.

3. The appllCd‘ions are dispose of accordingly at ths
" admission stage its@lf. No cbsts. -
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lent will dispose of the same within 3 months




